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Mr. Speaker: Those who suppol1 
this motion, those who are in favour 
of giving this leave, may kindly stand 
in their place~. 

Some Hon. Members rase-

Mr. Speaker: There are 72 Mem-
bers. As the number is more than 50. 
leave is granted to the Member. 

Now, I will have to fix sometime. 
Can the Govel1nment give me any 
indication when it is convenient to 
the Government to haVe this matter 
discussed? 

The Prime Minister and Minister of 
External Mairs and Minister 01 
Atomic Energy (Shri Jawaharlal 
Nehru): I do not mind, Sir. As it 
pleases you and suits the convenience 
Of the House we can have it early 
next week. . 

Mr. Speaker: The Minister of Par-
liamentary Affairs, I think, will con-
sult the Oppos;tion as well as know 
the mind of the Government and 
give me an indication. 

The Minister of ParliamentarY 
.4.ffairs (Shri Satya Narayan Sinba): 
Yes, Sir. I will. 

Shri Hari Vishnu Kamath (Hoshan· 
gabad): In v'ew of the importance of 
the motion, may I earnestly request 
that at least a whole week should be 
allotted for discussion of this mo· 
tion? I me3ln five working days. 

Mr. Speaker: It cannot be decided 
here and now. We shall take up tI,e 
next business. 

>4T IITIft\ : ;r.q ~ ;r.q 'R'~ ~ 
'fIf,.~ I 'R'f mnf if; ~ ll'f ~ fl:r<;rr 
~ I 

12.28 hrs. 

ALL INDIA SERVICES (AMEND-
MENT) BILL 

Mr. Speaker: We sJan take o~ Bi!ls 
for consideration and passing. 

(Amendment) Bm 
Shri Frank Anthony (Nominate<!-

Anglo Indians): How much time will 
we have for this Bill? 

Mr. Speaker: One hour, I am tala. 

The Minister of State in the Minis-
try of Home Mairs (Shri Hajar-
navis): I beg to move: 

"That the Bill further to amend 
the All India Services Act, 1951, 
be taken into cC>.1sideration." 

As provided by article 312 of the 
Constitution, a Resolution was pas.>ed 
in the Rajya Sabha on the 6th Dec-
ember 1961 approving of the prop0sal 
to constitute three All India Services. 
One is the India,n Service of Engi-
nC'EC'rs. (Irrigation. an.ct Power, build-
ing and roads); the second, Indian 
Forest Service and the third, the 
India.:J Medical and Health Seyviee. 
This is sought to be done by amend-
ing section 2 of the All India Ser· 
viceS Act by introducing the words 
"any other service specified in section 
ZA" after the words 'Indian Police 
Service' contained in section 2 of the 
All India Services Act. According 
to that Act, onlv two services were 
All India Ser~ices: namely, the 
Indian Administrative Service and· 
the Indian Police Service. To this 
three other services are sought to be-
added by introducing section 2(A) 
which is as follows: 

"With effect from such date as the' 
Central Government may, by 
notification in the Official Gazette, 
appoint in this behalf, there shalr 
be constituted the following AlI-

India Services and different dates.· 
may be appointed for different 
services, namely:-

L The Indian Service of Engi-
neers (Irrigation, Power~ 

Buildings and Roads); 

-2. The Indian Forest Service; 

3. Th" Indian Medical :md' 
Health Service." 
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Coming back to the parent Act, the 
'pattern of the new services will be the 
same far regulation and recruitment 
:shall be provided by the rules, be-
cause sectiOn 3 will apply to the 
newly-constituted service, so that the 
recruitment and the conditions of 
service shall be regula ted by the rules 
and reguJatioilli. 

Under section 3 (2) all the rules, 
made under this section shall be laid 
before Parliament and shall be liable 
to be modified in accordance with the 
amendments made by Parliament. 
This is the simple structure of the 
Bill. 

For the administration of these ser-
'rices considerable co-operation will 
be necessary from the State Govern-
ments. As a matter of fact, so far as 
the Indian Forest Service is concerned, 
almost all the cadres shall be the State 
cadres, but We will require a central 
cadre, a substantial central cadre, for 
the Indian Service of Engineers, be-
cause we have a large number of 
posts in the Central Government 
under the CPWD. Similarly we also 
will require a central cadre for the 
other services, also, namely, the Indian 
Medical Service and Health Service, 
but mostly, as in the case of the 
Indian Administrative Service or the 
Indian Police Service, there shall be 
provincial cadres to which recrui t-
ment, as usual in the case of the 
Indian Administrative Service or the 
Indian Police Service, shall be made 
by competitive examination and also 
from the State services. What the 
proportion should be is a matter of 
discussion and consultation with the 
State Governments. Various views 
have been expressed. One view is 
that it should be the same percentage 
as in the case of the Indian Administ-
rative Service of the Indian Police 
Service, namely, 25 percent; the other 
view is it should be a higher percen-
tage. All these mutters are being dis-
cussed with the State Governments, 
and after we obtain their concurrence, 
rules and regulations shall be framed, 

and after they are completed, these 
services shall come into existence. 

Shri Tyagi (Dehra Dun): Have you 
in view the Indian Judicial Service 
as well? 

Shri Hajarnavis: The position about 
the Indian Judicial Service is' this: 
there was a decision taken in the Law 
Ministers' conference. The law Min-
isters generally disapproved of this 
proposal. But it has found favour with 
the Chief Justices' Conference. 

Shri Tyagi: What is the progress 
going to be made? Are you going to 
build it up or is it given up? 

Shri Hajarna~: One thing at a 
time; generally the Government 
favour the constitution of all-India 
services. A service which we are 
considering and in which we have 
made a good deal of progress, but our 
efforts have not reached anywhere 
near the end, the fruition, is the A11-
India Educational Service. But there 
are certain States which still have 
certain objections. 

This is a very short Bill and 
commend it to the acceptance of the 
House. 

Mr. Speaker: Motion moved: 

"Tha t the Bill further to amend 
the All-India Service Act, 1951 be 
taken into consideration." 

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr. Speaker, . SIr,. I 
wish to speak very briefly on this BIll. 
Actually it is a long-overdue measure. 
Hon. Members of the Hous;e may re-
call that the States Reorganisat~on 
Commission had recommended spec~;fi­
cally the constitution or recons.tItutIOn 
Of these three services, that IS, ~he 
Indian Service of Engineers, the Ind,an 
Forest Service and the Indian Medical 
and Health Service. The States Re-
organisation Commission had ~~:r­
lined the need for these All-India .eT-
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,vices because they fel~ the need for 
,co-operation with regard to the im-
portant development projects, the need 
.lor having services with uniform con-
ditions of service and a sense of unity 

; that they would belong to important 
common cadres. Quite frankly, I was 

,a little distressed at the rather uncer-
tain approach of the Minister with 

'regard to the conditions which will 
govern recruitment. 

Now, Sir, I do not know how many 
lIembers of this House will recall that 
the States Reorganisation Commission 
had in recommending these services 
placed tremendous emphasis on cer-
tain conditions of service. They un-
derlined the fact that in order to check 
what they referred to as "particularist 
trends" towards regional chauvinism 
it was necessary to lay down that lit 
least 50 per cent of the new entrants--
,allowing for 25 per cent by promotion 
presumably from the State cadres-
would be from outside the State. 

Now, what I find is this typical 
'vacillating, halting, weak attitude of 
th~ Central Government, My fear is 
-thiS, that because of the pressures of 
'regionalism from their own Congress 
Chief Ministers the whole integrating 
effect of these services is going to be 
stultified. My fear is that the inten-' 
tion Of the States Reorganisation Com-
mission is going to be completely 
emasCUlated. My fear is that this Bill 
in its implementation will be nothing 
more than a sham, that you will have, 
because of this regional pressure, in 
effect, State services under the mis-
leading label of All-India services. 
That is why I say I am not reassured 
by the irresolute, halting aproach of 
the Central Government. 

I recognise the need for making 
every reasonable concession to State 
autonomy, but I have been one of those 
who have been completely unquali-
lied! in resisting concessions to State 
chauvinism. And, I say this, that today 
the greatest danger to integration of 
the country is regi.onal, State chauvin-

(Amendment) Bi!! 
ism. And the whole time the Centre 
keeps beating a retreat before this 
new form of communalism. I do not 
know how many Members of this 
House were present at the National In-
tegration Conterence. I was there. I 
was in the smaller body,-one of the 
Prime Minister's nomineei-the Na-
tional Integration Counsil. Before the 
National Integration Conference Dr. 
Zakir Hussain made a very lucid 
speech, and one sentence stuck in my 
memory. He said Indian history has 
shown one thing; while there has been 
a sense of Indianism, equally there has 
never been a sense of Indian State, 
never been a sense of a single Indian 
State, a single Indian nationality. That 
position I have canvassed. I canvas-
sed it before the National Integration 
Conference, I canvassed it before the 
National Integration Council. I said 
if we are going- to reverSe this trend 
of Indian history, then your prior, sup-
reme need is an All-India Educational 
Service. That is the first service. If 
you want to give any meaning to this 
question of integration, your first ser-
vice is the All-India Educational Ser-
vice. 

What has happened? I read a news 
item that this was remitted to the 
State Chief Ministers. A vital matter 
like this was remitted to the State 
Chief Ministers. The result was a 
foregone conclusion. Obviously, they 
have scotched it. As I said, I just do 
not understand what the policy of the 
Central Government is. I do not 'ffi-
derstand what this is. How can there 
be any semblance Of educational, from 
that emotional and f~om that cultural, 
integration unless you have first an 
All-India Educational Service? 

What is happening today? I have 
not a little to do with education. There 
is absolute, utter, increasing chaos in 
education. There is not a semblance 
of a pattern in education. I recognise 
the need for having instructions 
through the regional media, and the 
State Governments will prescri,be up 
to what level it should be. But how 
can there be any semblance of educa-
tion or emotional integration without 
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some way of communion at least in 
the highest reaches, some common 
link? Apart from that, there is no uni-
formity even in the formal pattern of 
education. I am chairman of two All-
India educational boards. We are abso-
lutely bogged down because of this 
utter chaos. In one State there is the 
ten-year secondary pattern and in 
other States the eleven-year higher 
secondary pattern. And the more 
dangerous manifestation is this, be-
cause educati.m is falling increasingly 
into regional, into parochial patterns, 
because of that history is being given 
a dangerous regional slant. Regional 
communalism has become the bias in 
history beoks written under this pat-
tern. And the more unfortunate thing 
is this taint Of regionalism is project-
ing itself iillto the university pattern. 
There is corresponding chaos in uni-
versity education. There is the pre-
university course and three year 
course, there is the ORly three-year 
course and there is the old four-year 
course with the result that even today 
when you have still the link language, 
English, students, teachers and pro-
fessors cannot cross from one regional 
border to another. This is an invita-
tion to the balkanisation of the coun-
try. I .say that what we are doing is, 
we are conniving at fragmentation 
educationally, that it is going to lead 
inevitably not only to educational, 
emotional and cultural fragmentation 
because the next inevitable stage is 
the balkanisation of the country. 

And- I say this to the Central Gov-
ernment. Surely, we want some pur-
pose and direction. If we leave it to 
;he States. nothing will happen; even 
when there is a single ruling party, 
nothing will happen. Later on when 
there are splinter groups in the 'States, 
as repres-ented by the oposition here 
on this side, there will be no sembl-
ance of even formal unity in the edu-
cational pattern. 

I want the Minister to tell me about 
two things. Is he going to subscribe 
to the recommendations made by the 
States Reorganisation Commission that 

at least 50 per cent of the new en-
trants must be from outside the State? 
If he compromises here, then I think 
the sooner he throws this Bill into the 
waste paper basket the better. What I 
want is not a sham, but a real imple-
mentation of the recommendations of 
the States Re-organisation Commission. 
And I want him to tell us what they 
are doing with regard to this All India 
Educational Service. 

Shri Vasudevan Nair (Ambala-
puzha): Sir, I am prepared to appre-
ciate the good intentions of the spea-
ker who preceded me, as well as that 
of Government which have brought 
thi" ptcce of legislation. But I am 
afraid, I cannot at all support the way 
and the method by which they hope 
to integrate the country, they hope to 
achieve national integration. I be-
lieve that this kind of a measure will 
not at all help in achieving the kind 
of integration that we all hope for. 

For a long time we were feeling 
that the prerent government has given 
the go-by to the very idea and the 
very spirit of our Constitution. We 
all know that unless We earnestly try 
to preserve the id-ea of federalism in 
India. the spirit of the federal Cons-
titution that we have got, we will not 
be able to achieve real integration of 
th", country. One by one,-the Govern-
ment had been trying to take over 
the real powers of the State Govern-
ments and the authorities below. My 
complaint and my criticism about the 
Central Gov-ernment is that they are 
on the look out fOr more of centra-
lisation, instead of preserving provin-
cial or State autonomy for which the 
Constitution has given defInite guaran. 
tees. 

I do not at all understand how All-
India Services of -engineers, or forest 
or health Or medical services a·re 
really going to Supply talents, real 
talents that we need for the various 
parts of the country. With the forma-
tion of th-ese services what is going to 
happen is that eminent people in all 
these fIelds will be entrusted with the 
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task of looking into the files, with the 
task of administering the s>er .. i(;~., 
which is not what we need in this 
country today. If, for example, you 
can supply some of the best engineers 
in Bombay or Calcutta or Delhi to 
some States in the South or if you can 
supply some of the best doctors in 
the South to the North, that will be 
helpful to this country and to the 
people. But the creation of these all-
India services which are more admi-
nistrative in character will not at all 
help this objective. Instead. what 
they will be doing is to become promi_ 
nent people in all these fields and en-
trust them with the routine task of 
administration. That is going to be 
the net result of these kinds of all-
India services. So, one cannot ad-
vance that argument, namely, that by 
this method we are going to exchange 
the talent in our country so that the 
talent can be used in all the parts of 
India. 

Anoher point on whiCh I want to 
oppose this piece of legislation is that 
you are trying to create an upper class 
among the officials. Actually the re-
sult will be that yOU will be creating 
an aristocracy in the bureaucracy. 
Already people who know the Servi-
ces are aware of the fact that these 
cadres in the all-India Services are 
considered to be the privileged class 
and you want to create more and 
more Of such privileged classes in the 
Services. I know in many places-I 
do not want to quote the names of 
places Or names-the relationship bet-
ween the so-called unfortunates whO 
are 1'Iot in the All-India Services and 
the bosses or the aristocrats in the 
bureaucracy is not at all very good and 
the creating of more and more such 
services will not help integration-
not national integration but even an 
integration in the services. 

So, on these two counts, namely, 
that the creation Of more and more 
all-India Services will be resulting in 
taking away the real powers of the 
States or in depriving the States of 
real power and, secol'ldly, a new aris-
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tocracy will be created among official-
ciom which will also create new prob-
lems, I believe that it is not at all ad-
visable for the Government to go in 
for more and more all-India Services. 
They have already got two Services, 
namely, the Administrative and the 
Police Services. I belieV'<!, for the 
time being they should be content 
with that and they should at least 
take more time for pondering over 
this question and should not hasten 
with this measure. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Speaker, Sir, I think, the speeches 
that have already been made on this 
Bill show that the balance of advan-
tage rests with this Bill. Hlere was an 
hon. friend of mine who talked about 
regional chauvinism and there was 
another hon. friend of mine who said 
that by passing this Bill we would be 
curtailing the autonomy of the States. 
I think, the fear and the doubts of 
both these hon. friends are not justi-
fied. This Bill is not going to take 
away the powers of the States and this 
Bill is also not going to create that 
feeling of chauvinism to which my 
hon. friend referred. 

Th~ hon. Member who spoke first of 
allan this Bill, I think, did not un-
derstand democratic ways and proce-
dures and methods of getting things 
implemented. The Central Govern-
ment cannot weiId a big stick with 
which it can beat the state Govern-
ments. It cannot bludgeon them into 
accepting whatever it wants. D2mo-
cracy is the art of persuasion; it is the 
art of compromise and of getting on 
together. That is exactly what the 
Central Government has been doing 
even in the context of these all-India 
Services. They do not want to impose 
anything upon the State Governments; 
but they want that whatever objectiv-
es are in view should be attained with 
the least amount of friction and with 
the utmost amount of goodwill and 
friendliness. I think that this Bill is 
the result of a long series of negotia-
tions which have been going on bet-
ween the State Governments and the 
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Central Government. This Bill is the 
result of so many kinds of weighing of 
the pros and cons of a measure such 
as this. This Bill is the result of tak-
ing note crt alI the factors that are 
inherent in the situation. I, there-
fore. think that it io a step in the right 
direction. 

It may be a halting measure, but I 
do not think that there is any waver-
ing about it. There is no vascillation 
about it. I think that from this Bill 
We come to know what the Govern-
ment of India want to do with the 
help and active consent of the State 
Govc::-nmen~3. 

It may be ,that we need more all-
India services. I am one of those who 
would ~;ke that the Indian Educational 
Service should be put on th'c map of 
administration as early as possible. J 
am at one with the hon. Member who 
made that proposition. We do want 
that. But to think tha.t these services 
are going to bring about the paradise 
of emotional integration in this coun-
try is t) c:s;m for them something 
which they cannot bring about. If the 
administrative services could have 
done that, then J would say that we had 
such a big integration in the sense of 
the English people, the Scotch people, 
the WelSh people and the Irish people 
and the Indian people working toge-
ther in this country, and yet there was 
no emotional integration. This kind 
Of integration can only be a srep, and 
I think that it i's a step in the right 
direction. 

I would request the Central Gov-
ernment not to give up thOse demo-
cratic methods of consultation and 
negotiation which they have adopted 
so far. I would also like that they 
shOUld not force anything on unwilling 
States. I would also like that they 
shoull try to see to it that whatever 
is done is done without any friction 
between th'C Centre and the States. 
The States should not think that this 
is something whiCk is being enforced 
against their will. 

welcome this Bill, and I feel that 
it has been brought forward in this 
House in accordance with the demo-
cratic traditions which our country is. 
practising, and in accordance with the 
democratic procedures which we have 
adopted. Of course, it may not go as· 
far as some of my hon. friends want 
it to go, but it goes quite far. 

There is also one allier point to, 
which I want to refer and it is this. 
An han. Member asked: "Why are you. 
creating all-India services? The all-
India services are a badge of privn'Cge. 
The all-India services are a kind of 
symbol of an upper class". If we· 
adopt that point of view then I think. 
that We shall have to abolish so many 
things in this country, which some-
body can construe as a symbol of pri-
vileg'C. I think that human life ao it 
is constituted all over the world doe. 
make room for things of this kind. I 
do not think that there is any privi-
lege which attaches itsel't to a service. 
After all, the latest theory that India 
is practising about theSe services is 
thi·.;, that a public servant, whether he 
belongs to class IV Or class III or 
class II or class I, has to look upon 
himself essentially as a public ser-
vant. This is the new angle that W'C 
are having upon the services. These 
services have ceased to be those pre-
serves of privilege, of hereditary pri-
vilege, or of aristocratic privilege etc. 
which they used to be at one time. 
We have now abolished those privile-
ges. After all, people come into these 
services by means of competitive exa-
minations. They are subjected to all 
those kinds of tests and then they 
come into th'Cse services. Therefore, 
to think that these services are going 
to constitute some kind of class is, I 
think, wide of the mark. I myself do 
not like to have any classes, and I 
want to have as few classes as possi-
bloc. But 1 believe that for the proper 
administration of OUr country, we 
must have different cadres and cliffe-
rE'llt ca,tegories of public servants. 
The h'Cst people should be in one 
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cadre. Those persons who have ima·· 
gination, creative ability and dynamic 
power should be in one cadre. I be-
lieve that when recruitment for thoe 
all-India services takes place, it will 
be seen to that these persons are not 
the normal run of administrators that 
We have got, but that they show some 
exceptional merit, that they can tackle 
the problems of this country in a 
much better and in a more construc-
tive manner than others can do. In 
other words, we want persons of bet-
rer calibre SO far as intellect adminis-
trative ability, and qllalitie~ of cha-
racter and personality are concerned. 

I hope India is not wanting in tal-
ents of any kind. I am sure that here 
we will find an ample number of per-
sons who can man theS'e services. 
After a~1 irrigation and power is nOW 
on~ subject. We are thinking of State 
grIds; We are thinking Of all-India 
grids. Power is becoming one single 
um~ed subject in this country. Irri-
~atIon may be a Stare subject, but it 
IS also assuming such proportions as to 
enable it to become an aJi-India thing. 
We hear of the Krishna-Godavari 
waters dispute. We are hearing of 
the Rajasthan Canal. All these 
things are thocre. They are assuming 
not a regional character but an a1l-
India character. 

Coming to the forest services, I be-
lieve India has been rich in forests. 
But we have negloccted these forests 
since the days of our freedom. We 
have not done our duty by these 
forests. Forests are the life-breath of 
India. They have given not only 
material wealth to us; they have also 
given a spiritual stimulus to my 
countrymen, as was shown by the 
great Bengali pret Rabindranath 
Tagore. 

I believe that in regard to forests, 
we should have one plan. Why should 
we import teak from Burma? Why 
should we import other kinds of wood 
from other countries? We are forced 
to do so only because we have not 
looked at tl,e forest map from a single 
point of view. We can do that only 

when we have an Indian Forest Ser-, 
voce. 

The same is the case with medical. 
and health services. Medicine, of. 
course, knows no barriers of country. 
Medicine is becoming one. I believe 
that for the eradication of malaria and 
leprosy and some other d:seases which 
are coming into India-some diseases 
which are there in Africa now will 
one day travel to this country also-
we want a correct perspective, a pers-
pective which is national. I believe 
that the proposed Serv:ce will tackle 
these problems from the national per-
spective without sacrificing the re-
gional demands of those States where' 
they serve. After all, we have got to' 
make ,a happy combination of both and' 
I believe we will be able to do so. 

To return to one thing which I 
touched in the beginning-Educat:onal 
Service. I agree with my hon. friend 
that the educational map of my coun-
try is not as clear and firm as it 
.mould be. He is quite right when he 
asks: what are we doing so Lar as the 
higher secoundary system of. educa-
tion is concerned? What are we do-
ing so far as university education is 
concerned? What is the picture that 
we present? One State presents one 
picture and another State another pic-
ture. I do not say it is chaos; I do not 
say it is confusion; but I think re-
gional considerations have taken 
precedence in the field of educa-
tion in many ways over national 
considerations. People have tried 
to build up a fabric of educa-
tion 'n the light of their resources, 
needs and necessities but they have 
not tried to' have a'; integrat~d out-
look on education as it should be in 
a big country like India. I believe 
that there are many meetings held of' 
Directors Of Educat:on of State Minis-
ters of Education. There are other 
meetings also, but without much good. 
I must admit very humblv that our 
future generation will suffer from' 
many handicaps if we do not set our' 
house of education in order as early 
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as possible. I do not bother about the 
language in which the student is 
taught. I think the regional language 
is there, and he should be taught in 
the mother tongue, but I think the 
student should also have some modi-
cum of knowledge of Hindi. He should 
also know English. That is the three 
language formula, but while the for-
mula is there, the practice differs from 
one State to another, and nobody 
knows wherp. he stands. At the same 
time, We are living in Such a state of 
flux that we do not know what is go-
ing to happen tomorrow or the day 
after. 

13 hrs 

Take the higher secondary school 
system. We changed from 10 to 11 
_years and now there are some educa-
-tionists, very able educat:onists, very 
,good friends of mine, who say that 
they do not want ten plus one, but 
ten plus two. 

At the same time, take the case of 
universities. We are also not running 
-our universities very properly. I 
would therefore say that this all-India 
educational service should also be 
there, so that a national perspective 
is evolved in this matter. 

I remember I put a question to the 
Minister of Education some time back 
about this All India Educational Ser-
vice and he said that most of the 
-Stat~s had agreed, so far as I remem-
-ber. If most of the States dO want 
this kind of thing, I do not know why 
they are being depriVed of this thing. 
I believe that we should have this ser-
vice as early as possible. Our ex-
perience of the Indian Administrative 
Serv:ce, the Indian Police Service 
and the Indian Statistical Ser-
vice has been on balance to our 
advantage. I do not think the Indian 
Civil Service man goes about flaunt-
ing his cadre to the detriment of any-
-body else. I have found that the ~n_ 
dian Civil Service and the Indlan 
Police ServiCe people a7e as good ser-
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vants Of the nation as the people who 
belong to the provinCial cadres. I do 
not think they throw their weight 
about. I do not think they strut about 
in the dignity which the All India 
Service gives them, Since our ex-
perience of these services has been on 
balance very happy, I am sure our ex-
perience of these services will also be 
happy. But I would say that the 
Government shOUld see to it that some 
other services which we need of an 
all-India character are brought into 
being as early as possible. I have re-
ferred to one of these services, the All 
India Educational Service. There are 
others also, and I hope that the day 
will not be far off when we will have 
an amending Bill which will bring 
into being these services. 

With this hope I commend this Bill 
to the attention of the House, and I 
hope the HOUSe will support it. 
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Shri Sham Lal Saraf (Jammu and 
Kashmir): Mr. Speaker, Sir, while· 
we!crnning this Bill I would make cer-
tain observations and expres~ the feel-
ings with regard to the services as the\ 
are obtaining t' II now. As far 3S th~ 
States are concerned. the two ser-
vice5 have '() some extent been inte-
grated, namly, the persons who have 
been selected for the lAS and 
thr" ~erson3 ,vho have been se-
lected for the IPS. As far as 
the intentions for the starting of these 
npw services are concerned, they are 
pious and are verv welcome. But when 
we come to the· functioning of these 
services, I feel-and I am sure that 
my hon. friend the Minister who has 
moved thos Bill will also agree with 
me-that there is a lot of improve-
ment needed in a number of directions 
which I will mention item-wise. 

As far as the creating of integra·ted 
atmosphere in the country is con-
cerned, I personally feel that a move 
like th'. will be welcome. Firstly, 
they have started with the adminis-
trative service and Police Services and 
now other services als'). These pro-
posed three services will also create 
a good atmosphere in the country. 
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~cr(' ar~ two things which my hon. 
frIend wIll kindly take note of. The 
pcrso?s who come through cGmpetitive 
exammatIOns or for whatever reasons, 
have got opportunities of being ad-
mitted into the lAS or the IPS and as 
far as the public servants b~lon"in .. 
to those ver:; cadres in the VHy St~te~ 
are concerned, they arc \.;: t tL·c·; are 
The Governmn: know;" ",',n ~t-~~.: 
know it; everybody s' .;l~id '"k~",c~.::~~~ 
that even today, the pay scales and 
t.he amenities that those in the States 
get are nf1t tI" ~ sa_.~:· ::is those :n the 
Centre; and the scales and the ameni-
ties are not the same as between the 
States themselves. 

I will mention with regard to the 
States from which I come, and I have 
equally to make some observations 
.. bout some other States also. At a 
certain time, some officers are selected 
for the lAS and some for the IPS. 
Now, what I have found from a num-
ber of questions and from the speeches 
I have hcard from some hon. fr:ends 
and hon. Members from different 
parties of this House is that mostly 
people have been complaining that the 
Centre has not returned the officers 
\\'ho have been drawn to the lAS or 
the IPS. But our complaint is that, 
up to now, perhaps not a single person 
who has been brought into these two 
cadres I: as b'"'!1 brought over to the 
Centre or tramferred to any of the 
~tates in the country. Therefore, it 
IS a question that needs to be looked 
into. I request the hon. M'n;.ter to 
go into it very kindly and see what has 
happened. I would wel"ome senior, 
capable officers to continue in the 
State, but then i·t has created certain 
other problems. For instance some-
how, luckily, or due to some r~asons­
whatever they are--a few persons 
have been selected in the lAS; in that 
very servic, there have ben dozens of 
other servants also. But due to some 
reasons, whether they are senior or 
junior. those who are selected get a 
higher start in the higher services. But 
the others are still there. While per-
sons who have been senior to them 
are there, drawing lesser pay and hav-
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ing les3er importance than the c:hers. 
the others get a higher {oay. I, has 
created a lot of heartburnin 0 in the 
States. That is the second p,rint w:th 
regard to salaries and other amenities. 

Thirdly,. the purpose ()f creating 
these serVIces is that the officers who 
are to run the administration in d'f_ 
fecent branches should kn0w the coun-
try's mind as a whole and should be 
aware of wha: happening in th" 
country all over. Naturally, there-
fore, it is important that the officers 
who are recruited to the3e all-India 
services should be given an oppor_ 
tunity to go round the Staes, to go 
to the Centre and vice versa. By 
doing so it wilI certainly hclp the pur-
pose that is behind creat'ng these 
services . 

13.16 hrs. 
[MR. DEPUTY-SPEAKER in the ChairJ 

Shri Frank Anthonv referred to one 
aspect of education. "My han. friend 
Shri Sharma also referred to it. Till 
now the Government has not come to 
a dech;ion as to whether they should 
include education also in the list of 
all-India services they arc going to 
create and create an all-India educa-
tional service. I personaHy feel that 
it is of pressing importance that this 
should also be integrated in the same 
way as it is being done now in the 
calle of other services. Though I do 
not agree with the other aspect which 
Shri Frank Anthony mentioned, as for 
as this aspect of the matter is con-
cerned I think it is vcr)' important. 
In this vel'\, session I had tabled a 
question to' which I got a written 
reply yesterday and perhaps it would 
not cOme up before the Hou,c. I had 
asked whethet" the Government is 
aware that there is an intense feeling 
growing all over the cou$y that in 
the different universities the budgets 
that are being prepared are mostly 
lopsided; and, whether, because of 
this the people have a feeling that 
most of the money that is allotted for 
expenditure is either over admin'stra-
lion or for construction of buildings 
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a.nd services, and as far as the ques_ 
tIOn of creating an acadezrjc fervour 
is concerned very little is be:ng spent 
on that. There is such ::\ feeling al; 
over the country. I may tell you that 
only a few weeks back the students' 
Unions of almost all the universities 
ha:J a meeting of their representatives 
somewhere and this was llnt' of the 
feelings expressed in one of their 
l'esolut:ons where they have said thac 
in almost all the universities in the 
'country the budgets that are bein« 
prepared are mostly lop~id£-d mol': 
attention is being paid towa;ds ex, 
penditure over administratiol' cons-
truct'on of buildings and cth~r thingo 
and comparative:y ](,Sg attention i~ 
being paid to academic mqUers. 

There are other reasons a;5O wh, ! 
S~y that this service also should' ue 
inter grated. Some of our States are 
having top level educationists. Even 
within their own States where they 
have made proposals or subm:tted 
schemes, nobody seems to have cared 
for them. The time has ~ome, there_ 
fore, for these services also to be 
integrated. By doing.;o '1 may be 
possible to pool the talent and expert 
advice in the country so that we may 
be able to make a concert~d effort tl) 
solve OUr educational problen:s. Perso. 
nally I feel, in spite of the fact that 
schools are coming up 'n greater 
numbers very year, for creating an 
educational fervour in th~ country 
many things are lacking. Therefore. 
the Government should pay attention 
to this matter and see that these ser_ 
vices are also integrated. 

My hO:1, friend Shri Yashpal Singh 
has opposed this Bill as a matter of 
princip e. I would submit that the 
move to create, for instance, these 
:;1Z"e all-:ndia services through hi. 
Bill has a purpose behind it. Take 
the Forest Service, for instance. In 
spite of the fact that we hsve a 
Nat'onal Forest Policy very well 
wri ten, very well laid down, as far 
as :ts implementation is concerned I 

sho.uld. say the result is VCry very 
mSlgmficant. Therefore, if these ser-
vices are created, it wil; help all 
these matters that are of \'ery great 
national importance to the country. 
Once these services are created with 
the idea that officers wHl be trallsfer-
red from State to State, from State 
to Centre and Centre to St,lIe, I am 
absolutely sure that propie w:lI be 
able to derive much benefit oat of ou'.' 
services. 

Similar is the case \I\' lth ouI ea_ 
gineering SErvice.s. Todav Jt is not 
possible for the States to"ex:st i"divi-
dually. The States have to be COll_ 
nected through highways and other 
modes of communication. Therefore, 
if our engineers and expei·ts get an 
opportunity to work in the different 
States, I am absolutely su';' it will 
benefit our people and help our cause 
in the best manner possible. 

Coming to :rriga tion, one of the ver.)' 
great problems faCing our cuuntry to-
day is land erosion and soil conserv,,_ 
tion and flood.. I had occasion to see 
the schemes prepared bv differenl 
States, I have gone into the details vf 
this question. Personally .peaking, 
even today I am not satisfied tnat they 
are in a pos:tion to forge ahead and 
place integrated schemes hefore the 
country. Therefore, once thf.Sf> ser-
vices are integrated I am absolutely 
sure, whether it is Assam, Punjab or 
Uttar Pradesh or any othe: State, our 
engineers will be in a posit:on to poCll 
their knowledge of the p..lrticular 
States and river basins and prepare 
integrated schemes which w;ll serve 
the country as a whole. 

Therefore, I give my full support to 
this Bill. I again draw the atten_ 
tion of the hon. Minister-I am glad 
tha t the Minister of Home Affairs is 
also here--to the fact that while the:e 
are complaints from different States 
that their officers have not be.n re-
turned to the States, my cOInpla'nt ,:; 
that not a single officer frnm my State 
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has been transferred to any nthE! 
State so that he may learn thing. and 
come back to my State. I hope the 
han. Minister will kindly look intn 
this aspect of the question. If that is 
done, the effects of this move will bE 
more beneficial, more helpful and i: 
will creal" a good psychulogical im-
pression a1l over. 

Dr. M. S. Aney (Nagpur): Sir, this 
is a small Bill but it deals with an im-
portant aspect of Indian administra_ 
tion. It is weI! known to us a'ld to 
everybody that recently- it is a mat-
ter of regret-a kind of regionalism is 
growing in the country. India is a 
federation consisting of autonomous 
States. The Constitut:on has laid down 
provisions by which the fun{'tions and 
powers of the States and the Centre 
have been well demarcated. But gra-
dually we find that with the growing 
senSe of autonomy of th" States th,s 
feeling is growing among the provii:-
cial people as well as these who are 
appointed as administrators in such a 
way that they look at their provinces 
as if they were something indepe'1dent 
of the whole nation. It is nc.t. very 
much talked of in the public, but. 
generally we find whenever there is 
a dispute between two provinces those 
two provinces or States are unabl .. tn 
settle their dispute between tnem-
selves. What does it mt'an? It means 
that both the States are wgntin!( in 
one common thing, namely the fe~ling 
that they both have to serve a com-
mon State and therefore there is the 
need for their understanrii1".g the ~om­
man points of each othel', comillg to 
a compromise and evolving a formula. 
I do not want to name a~y parti~ulal' 
State. In the last two years I ha,'" 
found that whenever any dispute bet-
ween two States arise, 'lue to e~onn­
mic reasons or due to any other rea-
oon, it has not been found pGS'5ible for 
the two leaders of the two States and 
the administrative officers of th" two 
States to come together, setUe their 
differences and find out 3 way to 
evolve a formula. I feel this is ent> n.f 
the root causes for in present situation 
of which • leriou, view has to be 

(Amendment) Bill 
ta!,en by the Central Governmen! thi. 
time. 

Secondly, it is very weJl-knc,wn I.) 
the people outside that a lew d1iY~ be-
fore the Chinese danger had com!" 
almost all the people were agreed tha't 
we must do something to integrate, Ie 
have a sense of integration among thE 
people and bring them tl)gethe- and 
varIOus suggestions were made" co"_ 
ference, were held and SO!)~ SO 
When we look at all the.l~ things i 
want the Members of Ih;s Hl)us,: tl) 
bear in mind, we, as members vf' th~ 
Certtral Legislature, as part of thc 
Umon Government, have a duty not 
only to the constituencies which we re_ 
present but to the nation as a whoie 
~o put ~ end to this tendency Of cli~­
mteg~ah0rt' which is a corroding and 
detenoratmg process, and introduce 
some healthy process by which the 
(orces of integration can gain n10ral 
support. One may legi~tmately ask 
how a small Bill like thb can achieve 
this purpose. In spite of it5 small-
ness, I feel that by intro(]nc:ng a Bill 
and placing some services mto the 
sphere of All-India Services Central 
Services, we create:-o n"'~~" n",lcIeu5 
through which the process of creating 
integration in the State. can be mate-
rially and subtantially . carried out. 
That is how I look at It. 

Secondly, we must also bear in mind 
that the conditions und~r which '",e 
framed our Constitution and the con-
ditions under which w(' are working 
that Constitution today are somewhat 
different. The reason is th;s. When 
we framed the Constitutlcn we had 
no idea of having any such' body as 
the national planning boJy; we had an 
idea of administering the country In 
a particular way, and w,' made ar-
rangements for that. S;.nce then, We 
thought it not only des; ,able but ::tc_ 
cessary to have a national Planning 
Commission, whose sphere of work has 
now so widened that almost all the 
important departments of the Govern-
ment, whether they !;telon& to the 
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State Or the Union, their administra-
tIOn, expenditure all these matters are 
bemg considered by th2 t commission 
including scope for improvement re: 
brms. We have to carry out those 
reform~. 

It has been very often stated in the 
sp~eches m2de by OUr friends in the 
opposition, a. well as in the speeches 
of Ministers, that one or the difficul_ 
t'e~ or mah reasons for not reaching 0,,,' target, or not keeping up to the 
programmes is that Wp have not got 
the proPer services to adwinister the 
laws to enthuse the pe~ple and make 
them co-operate with the administra-
tion, which alone can h~',,, to create 
this atmaspehl'e. These a;e the lacu-
nae which should be remedied, by 
looking at the problems from a broad 
national point 'of view in a very intel-
ligen' and carefUl Way. Having taken 
into consideration theSe t!'lir.gs, I be-
lip\'e in the need for creatil:g at least 
seme moce All-India S£rvices which 
will help to enthuse the cl'eati~n of a 
nct'onal outlook among t 11OS2 who ad-
minister the departments, which is 
atsolutely necessary today. So, this 
i, the first step that h", been taken in 
t1,~t regard and I be1iev~ it is a step 
i" the right direction. 

For example, take the C,"" of irri-
gation. Several schemes have been 
token up and carried O'lt which have 
created all kinds of difficulties which 
we have found it difficult t~ salve. If 
there had been All-lI,d,a ServiCES of 
n:qt kind. the heads "f lhose depart-
Jrents would have dis~u"ed th"se 
oll€stions from the nat:onal point of 
~iew sO that the intere.' of noneaf 
the Stat"", will suffe" Thev will al-
ways prepare and carry' out the 
.cht>mes from that POillt of ViC"· and 
<piri\' W~ find it lacking today. SUp-
C"'O~I" there is an irrig<ition project ~n 

;.cmbay State. The cel'!e,entativE'~ 
,,; th" Bombav Gnve"c",ent ane the 
('meers of the-irrigation dE"partment of 
th2t Govern',TIr'nt wjll bring in only 

~hcse argumems and rc:;«'DS which are 
~n fa~our of that State, ,ay mg that no 
m]ust:ce has b"~,, dOlle I, any other 
State .. At the same tim'~. the repre-
sentative. Of a neigh'JcUTir.g State, 
whIch feels as being adversely affect-
ed by tha,t scheme, WIll put forward 
only thOSe arguments wllich are fav-
('UTable to that particu:ar State. So, 
there will be no comm011 ground for 
agreement or compromise. Such a 
ccntingency wil! not ~r;s~ if there IS 
'I ,ervice which is brou,ht up wllh the 
l::gh ideals of nationa '.sm and one 
nelion and it is called upon to work 
ir: that particular SPI:·lt. 

So far as the present servic~ are 
concerned, they 'ieel it their duty 
only to look to their Chief Minister 
and other Ministers and carry out 
their orders or instructions: nothinl! 
more than that. So far as the Chief 
Ministers are concerned, while I do 
not want to say anything which is 
disparageable to them, they have got 
a particular kind of narrow outlook 
limited to the in terests of their own 
States, feeling at the same time that 
their conscience is clear because 
they are serving their States. Un-
fortunately, very few Chief Minister. 
are really imbued with a national 
outlook and are really qualifted to 
look at questions from that point of 
view. In such a situation it is the 
duty of the Union Government to 
step in and give guidance to the 
officers in the States. They have to 
try to take a bold step without in-
fringing on ~he rights of the States 
so that they can have a service which 
will not only carry out what is C011-
tained in the Constitution but will 
infuse into the working of the Cons-
titution that national outlook without 
which no progress can be made . 

I look at this Bill from that point 
of view. I would have added many 
more remarks but I am sorry I have 
not enough strength to make a lon, 
speech. Though thi. is a small Bill, 
't i. very important. Th~re should 



201 SRAVANA 22, 18811 (SAKA) ,services 

be not only two or three services, 
but I can mention several others also, 
like educational service, \';'1;:'1 
should be made all-India S'ervices 
and added to the list as soon as poII-
sible. There is every need for that. 

The absence of common standards 
of morality, common standards of 
public service, common standards of 
natio.nal int'egration are some r:Jf the 
reasons why we find SO many comp-
laints are being made so frequently 
of corruption of an intolerable 
nature. All these things can be trea-
ted only if we can have a national 
spirit throug'll which these common 
standards can be made to filter down 
into the actual work of administra-
tion of the country. If you fail in 
that, then nothing can help you. 
Therefore, without making a long 
speech, I give my whole-hearted sup-
port to the measure brought for-
ward by the Home Minister. 

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir, 
I welcome this Bill. It has coone none 
too soon. None too soon because we 
have all come to recognise the value 
of national integration and the ur-
gency of national integration. This 
Bill is going to help, among oth'er 
things, our aim of national integra-
tion. I also compliment the Minister 
for the patience with which he has 
worked for this Bill. We know that 
this Bill has come after it has been 
considered by the other Houge, the 
Rajya Sabha by way of resolution. 
Under art'cle 312 the Rajya Sabha has 
to declare the constitution of the neW 
services expedient and necessary in 
the national interest. We know that 
it has not been a very easy task for 
the Home Ministery, but woe are glad 
to see that only that part of the pro-
ceedings of the Rajya Sabha has been 
successfully gone through but also 
the consent of the Stat'es has also 
been secured for the creation of these 
new Services. 

Actually I think, the Ministry has 
done good and quick work because, 

(Al7Ie7ldl7le7lt) Bill 
as we see it, it was on the 6th De-
oem·her 1961 that the Rajya Sabha 
J'!lade its declaration and passed Uie 
Resolution and on the 19th November, 
t,,,,, is, .. 'lthin almost eleven months, 
the Bill had been introduced in this 
House. I say again that it was really 
commendably quick work done. 

I am glad to see that th'ere has been 
a consensus of opinion in this House 
in favour of the proposal contained in 
this Bill, namely, the proposal foc 
constituting or providing 1hese three 
newall-India Services, that is, the 
Indian ~rvice r:Jf Engineers (Irriga-
tion, Power, Buildings and Roads), 
the Indian Forest Service and the In-
dian Medical and Health Service. Al-
though at present we are dealing only 
with these three Services that are to 
be brought within the category of a1l-
India Services, I know that it was 
not possible in the case of any 'other 
services. Th'ese three Services could 
be immediately considered because 
the recommendations of the States Re_ 
organisation Commission had confin-
ed themselves to these three Services 
only and at that tlme they did not 
think that it would be possibl'e !too" 
the Central Government to accept 
recommendations for including any 
other service in it. We all know that 
one of the .first services, aft'er these 
three had been constituted, that 
should be considered for inclusion in 
the all-India Jist should ·be the Educa-
tion Service. Its importance has been 
duly emphasized by Professor Sharma 
and others who have spoken before 
me. 

The constitution of these three all-
India serviC'es does not involve any 
new principles, but it does raise cer-
tain questions which we have to 
answer. For instance, there are 
questions like ·th'e question of States' 
rights or autonomy, the qu~tion of 
decentralisat;on and our attItude .to-
wards decentralisation, the questlf~n 
whether this kind of a constitution of 
an all-lindia lIervice would ihelp Ol" 

hinder the pro('c-- "f integration and. 
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finally, whethocr there are any intan-
gible gains to be had by the presence 
of outsiders, like of members of these 
Services. They would be coming from 
outside the State in which they would 
be serving. The&e are rather very 
Important questions and I shall try 
to deal with ~ome of them. 

Here in this House it need not be 
repeated that we have made a deep 
commItment and a deep allegiance to 
the principle of the States' rights 
and autonomy. We should also re-
member here that the States are very 
sensitie on this point of their auto-
nomy and their rights. Our Consti-
tution is so framed, as we know, that 
we have almost taken this as a kind 
of a Dhilosph" for us that we shall 
~ork with our States as independent 
m the fields in which their rights 
have been reserved for them. Actu-
ally the behaviour of the Central 
Government towards the States can 
be appreciated when we see that 
very often .when there has been a 
conflict of views between, let us say, 
the view held by the Union Public 
Service Commission on certain staff 
questions or staff matters and the 
view held by >the States, the ex-
perience of all of us has been for 
several years that the Centre has 
been inclined to accept the view of 
the States. When we give such 18 

large ar.1cunt of consideration to the 
autonomy and rights of the States. 
we should also remind the States 
that what we ,are trying to do by way 
of constituting these three new all-
India Services is not intended to take 
away any of their powers. Actually 
when we constitute an all-India ser-
vice with regard 'to any particular 
subject, that should not mean that 
that subject is transferred from the 
State List to the Central List. The 
State can still retain control on ques-
tions of lpolicy. Also, the State can 
still have full operational control 
over the particular cadres serving in 
the State. 

Now, befor@ I pass on to another 

subject, I would passingly lay that 
the words with which one hon. 
Member, Mr. Frank Antony expres-
sed himself here were re~IlY not 
called for. As I !have said, the States 
are very jealous and sensitive about 
their own rights and autonomy and 
this kind of expression of views in 
this House does not help. Expres-
sions like chauvinism and balkani-
zation, I suppose, are unduly harsh. 
I do not think that there is anything 
communal in our States wanting to 
guard their rights given to them un-
der the Constitution. Once again 
I will say, this whole philosophy of 
our Constitution and our faith in de-
centralisation and all theSe things, 
If ~hey indicate any thing, they in-
dicate that we are genuine in our 
desire to have a decentralised auto-
nomous functioning of States. 

I need not elaborate the point of 
advantages that we 'Can get by the 
way the Constitution of these three 
new services will help integration. 
There ail'e, of course, other advan-
tages in the proposal, such as, that 
there can Ibe common recruitment, 
common conditions of service and 
there can be a provision for rotation 
between the Centre and the States 
and all that. In the long run, all 
this is Ibound to re!lect in higher 
efficiency of our services. 

One word before I close. It is 
about th2 advan tage that we expect 
to arise from these members of AU-
India lServices b'Cing present in the 
vasious States as members of their 
cadres. We know something of the 
very unfortunate happenings that 
can and do take place in the States 
and it has been the 'experience of 
all of us that the presence at the 
time of such outsiders like the mem-
bers of these Services in certain very 
delicate situatioIls in the State is very 
helpful. These outsiders can han-
dle some of these situations more dis-
pa";on.tely and it has bpen the ex-
perience that they have handled 
them more successfully than members 
of the staff belonging to particular 
States. 
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With these words, I commend the 
Bill for acceptance by the House. 

Mr. Deputy-Speaker: One hour 
was the time allotted for this Bill. 
We have already exceeded 25 
min utes. So, I would allow 5 
minutes to each han. Member. 

Shri Priya Gupta (Katihar): Sir, 
the amendment of the All-India Ser-
vices Act, 1951 is before the House. 
Unfortunately, if I am not miscons-
trued by the han. Minister for Home 
Affairs, I may say that I always get 
a scent other than what he has ex-
pressed as the object of such amend-
ments. They give something as a 
reason, as a pretext, for bringing an 
amendment and there might be some-
thing else in their minds. Unfortu-
nately, that is what I feel. 

Now, in the Financial Memoran-
dum, there is a remark as under: 

"As the ·details of the cadre 
strengths of the various State 
Governments and the Central 
deputation quota are still being 
worked out, it is not possible to 
give an estimate of the expendi-
ture involved at this stage". 

So, my submission is that there must 
be some extra expenditure involved 
and I want to know whether it is 
worthwhile at least at this stage of 
our national emergency to incur this 
extra expenditure. If this Bill had 
come a few years ago-this Govern-
ment did not say that there was 
Chinese aggression then, but our party 
said so--even then this was not nece-
ssary to bring this Bill then. I would 
like to know whether this is at all 
necessary in the perspective of na-
tional emergency when there is a cry 
for cut short expenditure. 

Another point that I would TIke to 
say is this. Mw:h prior to the intro-
duction of this Bill, some of these ser-
"ices, the Indian Medical Service, the 
Indian Foreien Service and the like 

(Amendment) Bill 
were just given up by the Govern-
ment of India itself. Why was it given 
up? That has got to be looked into. 
And it was given up by one of the 
most competent Governments, the 
British Government. They were fore-
igners, but at least there are some 
things to learn from them, i.e .. how 
to run the administration. Wh); did 
they give up? That point has also to 
be gone into. 

Then, there is another thing. There 
are three services which the hon. 
Minister proposes to bring in under 
the purview of the AII-Illdia Services 
Act, 1951. They are: the Indian Ser-
vice 'of Engineers (Irrigation, Power, 
Buildings and Roads); the Indian 
Forest Service and the Indian Medi-
cal and Health Service. I would re-
quest the hon. Minister to clarify as 
to qualifications and the eligibility of 
this combined service, the Indian 
Medical and Health Service. Is it the 
same MBBS qualification, or arl! 
there additional subjects to be studied 
in All-India public health institutions 
and the like? What are the demarca-
tions? About the first one, the Indian 
Service of Engineers (Irrigation, 
Power, Buildings and Roads), there 
is the combination of civil electrical 
and m-echanical engineering. I want 
to know what shall be the criteria of 
competition and the syllabi for all 
these subjects. How will they be de-
marcated? What will be the demarca-
tion between the mechanical side 
electrical side and the civil side? How 
will yOU determine the seniority and 
other things? How they are to be re-
cast? That is also a point. 

Now the existing cadres in the 
States' and at the Centre, at some 
stage or the other, are going to be tag-
ged on to these three serivc·es. I want 
to know what will be the position of 
the existing people working in these 
cadres against any of these All-India 
Services. Wha t protection of pay 
and seniority will be given to the 
existing people when they are inter-
polated toeether? 
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I would like to point out another 

.substantial point there are direct re-
cruitment posts. In the medical 
line-it is not like lAS-people re-
quire experience after passing MBBS. 
The departmental quota for promo-
tion to the All-India Service be in-
creased. We have seen it in the Rail-
ways. There are C1ass II oflkers, they 
are rotting. Class III Officer is pro-
mote to Class II post but he does the 
work on par with those of Class I offi-
cer. Class II Officers should be treat-
ed on par with Class I Officers. 
Class II posts should be abolished. 
I would submit that all these are very 
Balient features which have to be 
noted, and that the quota for depart-
mental promotion to Class I should be 
increased, and all protection should 
be given to the departmental stall' in 
respect of promotion. 

A point has been made that emo-
tional integration will be increased if 
LH,'Sc all-India services are con.5titut-
ed. I do not agree to that. After 
all whether the.;e services are there 
or' not, integration is some fundamen-
tal element which has to be there 
among the forty-five crores of Indian 
people. Whether you call them al-
India services or provincial or State 
serv:"es or any other, that fundamen-
tal element has to corne fro~.l ~:le ~n­

dian people. So, integration, and other 
things are to be inCUlcated in the peo-
ple, and revitalised and brought about 
bv the behaviour of the people who 
a:'e at the top of Government and not 
bv creating any cadres. It is not by 
the Cfeat'oD of any n'ew services Df 

('adres that integration can be improv-
ed. 

I would not like to exceed the five 
minutes' time that has been allotted 
to me. So, in conclusion, I would 
again submit only three things. First-
ly, I would like to know whether the 
objects specified by the hon. Minister 
in '.h.., Statement of Obje<:ts and Rea-
zons have been correctly given or 
there is something else in the back-

ground which he has kent in his 
mind. &"<:ondly, I would like to know 
whether in the perspective of this 
emergency, this Bill should be allow-
ed to be passed now or it should be 
kept pending. Thirdly, regarding the 
protection to the departJnental em-
ployees, I would like 10 submit this; 
if by a majority Government pass this 
Bill, then there should be protection 
in respect of departmental promotion 
to the people who wjll be debarred 
from promotion to the existing cadre 
which will dwindle as a result of this. 
I would like this Bill to be judged 
from this point of view also, namely 
in the past also we had these alJ-
India services, and they were given 
up afterwards. I would like to know 
why they are being reviyed again 
now. The need for this Bill should 
be seen in the context of that also. 

Dr. L. M. Singhvi (Jodhpur): 
rise to welcome this Bill which is 
under discussion this afternoon. I do 
so because I fed that this would 
streamline the efficiency and streng-
then the considerations of merit in 
the selection of personnel and in the 
consti tution of these S'2rvices. A pers-
ceptive analysis has been made by one 
of the speakers who preceded me, of 
the reasons for and the consequences 
of a Bill such as; this, and I should like 
to endorse his remarks by and large. 

I think that this Bill is a measure 
of the far-reaching transformation 
which our federal structure is under-
going. Whether we like it or not, we 
must co::"_:::_, that these institution,. 
and these institutional innovations 
are, as a matter of fact, an expression 
of a deeper urge to CI"eate greater uni· 
fication in our national institutions 
including the services, and I think 
that the unifying impact of a Bill such 
as this is bound to be very substantia1 
indeed. 

I should like h:owever, to express 
my sense of regret and disappoint-
~ent at the fact that this Bill does 
flot go far enough in including some 
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of the other servicee also under the 
purvjew of all-India services. I sh'ou1d 
name in particular the need for Indian 
Educational Service. We would have 
been very glad to see the emergence 
and the creation of an All India Edu-
cational Service. We would have 
been very glad to witnese the crea-
tion of something like an All India 
Extension Service and an all-India 
Business Management Service. The 
creation of these services would go a 
rong way in streamlining the proce-
dures of management aDd of exten-
sion work which haVe fallen in a bad 
way in some of the States of the 
Union. It is with a deep sense of 
regret that we witness the deteriora-
tion of the standards of managemE:nt 
and of executi'on of works under the 
various State Governments. and it is 
no secret loday that the efficiency in 
the execution of works is very low 
under the State Governments than it 
is under the Union Government. 

If the conditions 'of service are uni-
f Tm, merit would get greater recog-
nition in the all-India services. I feel, 
however, that by creating these ser-
vices only and not going ahead with 
the constitution of the other services 
in the field 'of education, extension 
and business management, Govern-
ment have shown a remarka.ble fai-
lure to appreciate the exigencies of 
our situation. I feel that Govern-
ment should review this matter, and 
mstead of adopting an ad hoc approach 
to the federalisation 'of these services, 
they should come forward with a 
more comprehensive Bill sO that it 
would also bring about the emergence 
of services in the field of education, 
extensi'on aDd business managE:ment, 
to name only three. 

I feel that the cry that is raised 
by some in the name of State rights 
is entirely illusory. Our federal 
structure has come to h"ve a very 
Visible unitary bias, and I, fOr one, 
think that it is all for the good. Not 
only is it gOOd for the institutional 
pre-conditions tor creating greater in-
tegration or greater unification, but 
also, as I haVe .aid earlier, it would 

(Amendment) Bill 
be conducive to efficiency and recog-
nition of merit. There is n'o doubt 
that the State rights have su1f!!red • 
steady and sizable diminution and 
that insistence :m State righ~ and 
autonomy of State institutions ha\'e 
fallen into what may be approximated 
to disrepute, partly becaUSe they are 
not ~ efficient as the Union Servicell 
are and partly because the control of 
various State legislatures is perhaps 
not as effective as it is here. 

I was very sorry to find that the 
financial memorandum appended to 
this Bill was very inadequate and 
gave the go-by, if I may Say so,. to 
the requirements of the Constitution 
and of legislatiVe pI'ocess in this 
House. The financial memorandum is, 
as usual, very casual, very perfunc-
tory and very inadequate. My han. 
friend Shri Priya Gupta referred to 
paragraph 2 of lhe financial memo-
randum, and without reciting it before 
the House, I should like to draw your 
attenti"on to the fact that in Novem-
ber, 1962, it was averred that the de-
tails of he cadre strength of the 
various State Governments and the 
Central deputation quota were still 
being worked out, and, therefore, that 
was used as a defence for not giving 
a proper estimate of the expenditure 
involved as a result of the creation of 
these services. Something like ten 

months have elapsed already. The 
details must have been worked out, 
and we would expect this House to 
be fully taken into confidence as to 
the extent of expenditure that is 
likely to be incurred as a consequence 
of the creation of these services. In 
these matters I think that Govern-
ment have to be e. little more care-
ful and a little more responsive in 
meeting the demands for giving ade-
quatz information regarding the finan-
ciaJ consequences of Bills. This has 
been uniformly ignored and neglect-
ed and I hope that Gove!nment w(Juld 
s';' to it that this information is uni-
formly and invariably given in all 
Bills brought before this House, 
because this has been an important 
privilege of this House and I know 
that the H()we. a, om', without ,.,,:or 
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part" lines and diffeccnces, would not 
like 'to suffer any abatement of tne re-
qUl!"ement in the exercise of tli~se 
privileges. 

With these words, I commend this 
Bill and express the h ope that Gov-
ernment would proceed to create a11-
India services in the field of educa-
ti'on, extension and business manage-
ment also. 
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\;1111"1 'f.~, clTfiI; w ~ t ~~ m.: 
~l]F-f if ~ f1:f.,f 1 

;;Of ~ t lIN if w ~ <fiT 
~~~I 

Shri Hajamav;s: I expres3 my pro-
found gratitude to han. Members who 
have extended their support to this 
measure. They have said all that 
c'ould be said in support of the prin-
ciple underlying this Bill. 

There are, however, a few questions 
asked and I must "nswer them. First 
of all, Shri Frank Anthony asked 
whether the recommendation of the 
States Reorga"i;;ation Commission 
about allotting 50 per cent of the offi-
cers from outside is bung implemen-
ted. I assure him it i" being imple-
mented to the full in the case of Indian 
AdministrativE' Sen ice and Indian 
Police Service. A~ fa" as our present 
thinking goes, we want to maintain 
the same proportion in the 'Other ser-
vices which will be Constituted when 
this Bill comes in to operation, unless 
of course some c0mpe'ling reason has 
been adduced as :0 why it should 
not be done. So for WE haVe not 
heard any. 

Then he found fault with us for not 
coming out with a proposal to form an 
all-Indian educali'Ona! service. That 
was also the wish expressed by other 
han. Members. The matter is under con_ 
stant discuss' on between the repre-
sentatives of the State and Central 
Governments. W l' are also keen that 
together with the other services, an 
all-Indian educatlOllal service should 
also, if possible, be ~et up without 
delay. But ther~ are formidable diffi-
culties to be overcome. I think Shri 
Anthony was minimising those diffi-
culties. 

First of all, in ~he educational de-
partments, ther~ are two wings, the 
organisational wing and the teachfng 
branch. It is difficult to adjust the 
rights between the orianisational or 
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administrative branch and the teach-
ing branch. In some States there is 
a constant interchan.,e bet:.veen the 
two whereas in others a persDn starts 
On the administrative side ot 
the education department gucs 
right U.G to the highest adminis-
trative post in the department. But 
the real difficulty is in the case of 
universities. All of us who have any-
thing to do with education know how 
jealous the universities are of pre-
serving their autonomy. We in Gov-
ernment are also anxious that this 
autonomy should be preserved. If 
more and more universities are un-
dertaking post-graduate education, 

then the question of fitting those 
teachers in 'the post-graduate depart-
ment into the all-India educational 
service will also have to be 'consi-
dered. Will they be left out? If so, 
will the all-India educational service 
merely embrace the administrative 
side? 

These are all difficult questions to 
which we are addressing ourselves. 
It does appear that we are nearing an 
agreement between all the States-a 
solution appears t'o be in sight. I must 
make it clear that whatever is done 
will be done with the willing consent 
of the States. There is no desire on 
the part of the Central Government 
tD make any inroad into provincial 
autonomy. 

Shri PriYa Gupta said that because 
the British Government was very 
competent, we should follow their 
example. He mentioned that between 
1920 and 1935 the existing all-India 
services were dismantled, and he 
asked: if the British Government dis-
mantled them, why is it that we are 
trying to erect them again? I do not 
know the mind of the Government 
then, but I do know that between 
1920 and 1935 what was aimed at was 
that there should be as much pro-
vincial autonomy as possible, and at 
that time it was not thought that a 
democratic set-up at the Centre was 
within practical possibility, but that 
there should be as much measure of 
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democratic contr'ol by the provinces 
as possible. That being so, the State 
Governments were anxious that the 
all-India services should operate in 
such a way that they were still subject 
to central control, and one way of 
doing that was to dismantle or dis-
continue the all-India services. 

But now, since 1946, I would say 
almost unanimously opinion has been 
expressed in all responsible quarters 
that in as many branches as possible 
we ought to have all-India services. 

When We have all-India services, it 
does not mean that there is any kind 
'Of centralisation. The main control 
is vested in the State Governments. 
It is only in respect of major punish-
m~nts and hearing of the appeals that 
the Central Government shares that 

. authority with an independent and 
competent body, the Union Public 
Service Commission. It is rarely that 
the Central Government declines to 
accept the advice 'of the Union Public 
Service Commission. 

It will be found t.hat these services 
which are constituted are mostly 
technical services. If good, competent 
technical advice is necessary, it is 
necessary that the services should have 
a certain amount of independence and 
security. If they profess to give 
technical and professi'onal OpIniOn, 
they ought not to be deterred from 
giving that opinion marely because 
they feel that their chances of promo-
tion etc .. will be jeopardised by the 
Government which they serve. 

Then, there is the added advantage 
that with the constant interchange 'Of 
service between one State and an-
other, between the Centre and the 
States, there will be constant pooling 
of information, pooling of experience 
and constant exchange of information 
which will lead firstly to uniformity 
of standards and secondly enrichment 
of experience. All these points have 
already been mentioned. I need not 
repeat them. 

Shri Priya Gupta asked certain 
questions about qualifications to enter 
the service, h'Ow the present staff is 
to be accommodated within the service 
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etc. This again is a matter of con-
sultation between the States. As I 
said earlier in moving the Bill, the 
proposal is that 25 per cent of the 
posts, should be reserved for the 
people fr'om the State services, and 
there is also a prop1''l1 that this 
should be increased to about 50 per 
cent. We may have to agree to some-
thing between the two. As regards· 
the qualifications, how they are to 
enter the service etc., all these have 
to be settled in consultati'on with he 
Union Public Service Commission who 
will bear the main burden of recruit-
ment. 

As regards the Financial Memo-· 
randum, I can only say that We gave 
anxious thought to it as to what in-
formation we could give to the House. 
The matter, if at all, is governed by 
article 117(3) which says that any 
measure involving expenditure from 
the consolidated revenue must receive 
the assent of the President, which we 
obtained, and that attracts also rule 69 
which says that the Financial Memo-
randum should foHow. I entirely 
agree that as far as possible, accurate 
estimate of the expenditure should' 
be given. That is our obligation. But, 
giving our best thought to it. 
\\Pc could not es:.imatc what 
expenditure would be incut'red if 
this Bill became an Act. This Bill by 
itself does n'ot invoh'e an~' expen-
diture as Dr. Singhvi, distinguished 
lawyer that he is, will see. It is 
merely an enabling measure. It is 
only when the posts are created that 
the expenditure will fall to be met, 
and when that is to be met, that will 
be included in the Budget. I entire-
ly agree with him that Govetrnment 
ought not to expend any money un-
less it has received the sanction of the 
legislature. I thought about this 
objection, because it is a very serious 
objecti'on, that no executive ought to 
draw any money from the Consolida-
ted Fund unless it has the imprima-
tur of the legislature, I entirly agree-
that is our obligation, but if this be-
comes law, it by itself does not in-
volve any expenditure from the Con-
solidated Fund. How many posts 
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will be created, hew many persons of 

.. the State services we are going to 
recruit to the all-India service, what 
will be their pay and increments, all 
this will be worked out only when 
the details are settled and they shan 
f O"'m part of the Budget either of the 
State or of the Centre, and then 
tha,t question will come before the 
legislature. 

Thanking the Members again for 
hdr almost unanimous support, I 
move. 

Mr .. Deputy-Speaker: The question 
is: 

"That the Bill further to amend 
the All-India Service Act, 1951, 
be taken into consideration," 

The motion WIU adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bi!!. 

Amendment made: 

Page 1, line 4,-

for "1962" substitute '1963". 
(Shri HajamnV1S) 

Mr. Deputy-Speaker: The question 
is: 

"That Clause 1, as amended, 
stand part of the Bill." 

The motion WIU adopted. 

Clause 1, IU amended, was added to 
the Bill. 

Amendment made: 

Page 1, line 1, 

fOT "Thirteenth Year" substitute 
·'Fourt.p.enth Year". 

(Shri Hajarnavis). 

Mr. Deputy-Speaker: The question 
is: 

"That the Enacting Formula, as 
amended, stand part of the Bill". 

The motion was adopted. 

The Enacting Formula, as amendca, 
was added to the Bi!!. 

Mr. Deputy-Speaker: The question 
is: 

"That the Title stand part of the 
Bill." 

The motion was adopted. 

The Title WIU added to the Bin. 

Shri Hajamavis: I beg to move: 

''That the Bill, as amended, be 
passed." 

Mr .. Deputy-Speaker: The question 
is: 

"That the Bill, as amended. be 
passed." 

The motion WIU adopted. 

14.25 hu. 

INSTITUTES OF TECHNOLOGY 
(AMENDMENT) BILL 

The Minister of Scientific Research 
and Cultural Mairs (Shri HumayuD 
Kabirl: I beg to move: 

"That the Bill to amend the In-
stitutes of Technol"ogy Act, 1961, 
be taken into consider3ti'"'' 

This is a Bill which prc1Ju';~s tv ~-"d 
to the four higher institutions of 
technology which already exist in the 
c'ountry by upgrading the present 
Delhi College of Engineering and 
Technology. 

The need for increasing and im-
proving the facilities for technical 
education in the country does not re-
quire any special pleading before thii 
House because this HOUSe has again 
and again stressed that we must butil 
expand and improve these facilities. 


